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*.....10. The District Magistrate, Meerut will be the nodal agency for coordination and
compliance regarding submission of the report of the Joint Committee and action
taken reports by the concerned authorities.

11. Report by the Joint Committee and action taken reports by the concerned
authorities may be filed as directed above before the learned Registrar General of

this Tribunal, who shall be at liberty to place the matter before the Bench if further
orders are considered to be necessary.

12. The District Magistrate, Meerut is directed to ensure requisite compliance and
submission of reports within specified period and in case of non-compliance,
exemplary costs may be imposed by this Tribunal on the District Magistrate,
Meerut and concerned officers/authorities.

13. The present original application is disposed of accordingly......”
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“Accordingly, we constitute a Joint Commitlee comprising of representatives of Uttar
Pradesh State Pollution Control Board, District Magistrate, Meerut and Divisional
Forest Officer, Meerul and direct the same to meel within two weeks, undertake visits
0 the site. look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the Jactual position and
suggest appropriate remedial action by following due course of law and to submit ils
report within one month 10 this Tribunal and send a copy of the report (o the
concerned authorities who shall be bound 1o lake uppropriaie action in accordence
with lavw and Principles of Natural Justice hy giving opportunity of being heard to the
concerned project proponent and to submit action taken report within next one
month. 10. The District Magistrate, Meerut will be the nodal agency for coordination
and compliance regarding submission of the report of the Joint Commiliec anel action
tuken reports by the concerned authorities. 11. Report by the Joint Commillee and
action taken reports by the concermed authorities may he filed as directed above
before the learned. Registrar General of this Tribunal. who shall be at liberty (o place
the matier before the Bench if further orders are considered 1o be necessury. 12 The
District Magisirate, Meerut is directed to ensure requisite compliance and submission
of reports within specified period and in case of non-compliance. exemplary costs may
he imposed by this Tribunal on the Disirict Magistrate. Karnal and concerned
officers/authorities.  13. The present  original — application is disposed  of
accordingly.14. However, in case the applicant or concerned project proponenl
having any grievances against the report of the Joint Commitice or action taken by the
concerned authorities, the Applicant or the concerned project proponent may moye
this Tribunal by way of appropriate proceedings for such further orders as may be

considered necessary.13. A copy of this order be sent (o the Member Secretary, Ulttuar
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Pradesh State Pollution Control Bomé District Magistrate, Meerut and the
Divisional Forest Officer, Meerut by email for requisite compliance.”
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in view of the facts and circumstances of the case, we conslider It appropriate thut a
Joint Commiittee be constituted with directlan to verify the factual position and to
suggest appropriate remedial measures and“toisend ‘copies. of Jts report to -the
concerned authorities for toking appropriate action in occordance with
environmental laws/norms applicable to the activity in question.

Accordingly, we constitute a Joint Committee comprising of representatives of Uttor
Pradesh State Pollution Control Board, District Magistrate, Meerut and Divisional
Forest Officer, Meerut ang direct the same to meet within two weeks, undertake
visits to the site, look into the grievances of the upplicant, associote the applicant
and representative of the concerned project proponent, verify the factual position

and suggest oppropriote remedial action by following due course of law and to

submit its report within one month to this Tribunal and send a copy of the report to
the concerned outhorities who shell be bound to take appropriate action in
occordance with law and Principles of Nutural Justice by giving opportunity of being
heard to the concerned project proponent and to submit action tdken report within
next one month. . A

The District Magistrate, Meerut will be the nodal agency for coordination and

- compliance regarding submission of the report of the Joint Committee and action

11.

i2.

. 13
14.

15,

by email for requisite compliance. ...”

- exemplary costs may be imposed by this Tribunal on the District Magis

taken reports by the concerned authorities. -

Report by;t'he Joint Committee and action taken reports by the concerr'red‘&uthbrfties
may be filed as directed above before the learned Registrar General of this Tribunal,

who shall be al liberty lo place the maotter before the Bench.if further orders ure
considered to be necessary. ok St

The District Mcigfstrate, Meerut is directed to ensure requisite compﬁahce and

submission of reports ‘within specified period and in tase of noen-complicnce,

- tdry costs ! trate, Karnal
- and conceraed officers/authorities.
The present original application is dispesed of accordingly.

However, in case the opplicant or concerned project proponent havina any
grievances against the report of the Joint Committee or action taken 5y the
cencerned authorities, the Applicant or the concerned y

: ; project proponent rmay move
this Tribunal by way of appropriate proceedings for such further orders as mcy be
cenzidered necessary,

A copy of this order be sent to the Member Secretary,

: Uttar Pradesh State Polluti
Control Board, District Magistrate, Meeru N

t and the Divisional Forest Officer, Meerut

.
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